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महाराष्टट्रõ शासन राजपत्र
असाधारण भाग चार-क
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असााधाारण क्रमांं�क ९२

प्रााधि�कृृत प्रकााशन

महाारााष्ट्र शाासनााव्यति�रि�क्त इतर वैैधाानि�क प्रााधि�कााऱ्यांं�नीी तयाार केेलेेलेे 

(भााग एक, एक-अ व एक-ल यांं�मध्येे प्रसि�द्ध केेलेेलेे वैैधाानि�क नि�यम व आदेेश यांं�व्यति�रि�क्त इतर) 

वैैधाानि�क नि�यम व आदेेश; याात भाारत सरकाार, उच्च न्याायाालय, पोोलीीस आयुुक्त, आयुुक्त (रााज्य उत्पाादन शुुल्क), 

जि�ल्हाादंंडााधि�काारीी व नि�वडणूूक आयोोग, नि�वडणूूक न्याायााधि�करण, नि�वडणूूक नि�र्णणय अधि�काारीी व नि�वडणूूक आयोोगााखाालीील 

इतर प्रााधि�काारीी यांं�नीी तयाार केेलेेलेे वैैधाानि�क नि�यम व आदेेश यांं�चाा समाावेेश होोतोो.

HIGH COURT OF JUDICATURE AT BOMBAY 

APPELLATE SIDE

NOTIFICATION

No. Rule/P. 0703/Notn. 06/2024.— In exercise of the powers under Part X of the Code of Civil 
Procedure, 1908 (5 of 1908) and Order V, Rule 9 of the Code of Civil Procedure, 1908 and all powers 
enabling it in this behalf, the Hon’ble Chief Justice and the Judges of the Bombay High Court are 
hereby pleased to direct that the following amendment shall be made in the “Bombay High Court 
Service of Processes by Electronic Mail Service (Civil Proceedings) Rules, 2017.” :—

The words “ the civil proceedings and ” shall be added between the words “ These 
Rules shall apply to all ” and “ Commercial disputes ” in Rule 3 of the “ Bombay High 
Court Service of Processes by Electronic Mail Service (Civil Proceedings) Rules, 2017. ”

High Court of Judicature at Bombay,	 R. N. JOSHI,
Dated 30th September 2024.	 Registrar General.
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